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6.2 Sc 1f(1r 	4r 1\.0t ).tarnu  
iy rinj on bh1i oI th5.  

Application is admiLtrc1. Iiue n:.LL:. 

on the ropcnUentc by rjister. -1 

List on 10.3.98 for writter., 

racnt and further ordcr. 

Mr Roy prays for an inter1i i .r. 
Al $0 he ard Mr S .Al 1, le r ri d 
for re3pondcnt :10.4 and MIr  

1orncd Assistant Advocate (Xnrt1, 

iiorarn for respondent$ No.1 to 3. .; 

Pithnk $uhn.its that at pLeent h. 14.; 

no in3truction as On today.. ConI'i'ri 

th'i difficulLjos of !r P.ithak -r 

th case till 11.2.98 for Cofl5iucdLi - n 

of tho intcrirn prayer. 

In',e notIce un tiu  

hd cauuri 15 to iiy t1J rdyLr fr 

lnteri..i oLder sh& 1 iot W. jrtl. 

Totic is rcLuxna].e hy 11.2.98. 
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Notes of the Registry 	Date 

• 6.2.98 
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Order of the Tribunal 	___ 

Meanwhile the.. resporets shall not 
4. 

appoint any person as Deputy Inspector 

General of Police (Adrnrl.) on the strength 

of Mizorarn police Service Rulesb 1997, 

if it is not already filled up as on 

today. 
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11.2 .98 
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Meffiher 	 ViAe- 	rrnan 

Mr K.P. Pathak, 1eaned Asstt. 

Advocate General, Mizoram, appearing on 

behalf of respondent Nos.l, 2 and 3 

prays for four weeks time to receive 

instruction. Mr A. Roy, learned counsel 

for the applicant and Mr A.K. Choudhury, 

learned Addi. C.G.S.C. 	appearing on 

behalf of respondent 	 no 

objection in grantin time Accordingly 

four weeks time allowed for receiving 

instrUctiQn Meanwhile the interim order_ 

dated 6.2.8 shall continue until 

furjher orders. 

Listit on 10.3.98. 
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List on 24-3- 	r oi rc0 

%t\5 
24 .3 • 98 	On the prayer of Mr K.P..pathak, 

learned Xlvocate General, Mizoram and 
C- 
	

Mr S.Aii,].earned Sr.c.G.s,c two weeks 
time is allowed as a last chance for 

filing of written statement. 

LIst on 6.4.98 for written statement 
and 4further orders. 
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23 .4.98 	State of Mizoram has filed 

statement. Mr A.Roy, learned courisc\ 

the applicant prays for 10 days Ut 
to file rejoinder. :tr 6 .A11,learne 
C.G.S.0 Submits that Union of Indi 

also file written stacernent. F 

purpose he is allowed io da' i tinie. 
List on 6.5.98 for x further order 
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6.5 .98 This case 1fl'Q1vi- some )uk.ilic inte-
rest. Therefore we hive decided to hear 

the matter at an early date and accor-

dingly we have fixed the case on 21.5.98 

for hearing. In the meantime the parties 

may exchange the written statement and 
rejoinder. 
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p A No 25/98 
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18 8 98 	Mr. M Ch 	
of 

	

the Mr. A. Roy thai hi 	ter is 
indisposed and prays forfot 	weeks 
adjournment. Prayer allowed 

List on 16.9.98. 
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16-9-98 	Mr.M.Chanda, larned cou.n5e j on bha1t 
of 'ir.A.Roy prays for s1ort adjournmeht 
as Mr.oy is unable to attend the Court 

ta-day due to his personal dilficulty. 

Prayr is"a].lowed. 

List it on 1-12-98 for hearing 0  

Mezber 	 V1ee..Cha - rman 
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1.12.98 	 On the prayer of Mr. M. Chánda, 
) 	 on behalf.  of Mr. A.Roy, 1eaed 

for the app1jcat thdàSeSã 
.- 	- 

till 6.1.1999. 

- 	Fix it on 6.1.1999. 	 -- 
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9.4.99 	The case is readyhe4ari 

	

List for hearing ori3. 79/ 	
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15-7-99 	,Qn the prayer ofcounse1 f 

/ 
. 	 the pIes case is adjotrn to 
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••. 	 6-9,99.-for hearing0 

o 7 . 	 cMener 	 Vice-ChairTnan - 
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. 	 There is no representation on 

balf of 	e applicant. The applicant 

' 9 	 is also not, found on call. Accordingly 

	

. 	 . 	 •. 

• 	 the case is dismissed for default. 
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28-9-99 	I n v.Lewof the order ssed in 

• 	MiscoPetition 'No263df 99 this O.A. Is 

restored tofile. List On- 18-11-99. 
( 7 'H 	•. 	. 	 • 	 - 	• 	 ., 	 . 

	

- 	 Interjzp order granted earlier is also 
• 	// - 9 . 	

. 	 restored. The - counae]. for the opposite party 

y . . 	 is not Present Copy has also not been 
cy 
/ 	served. Therefore, liberty is given to other 

..• 	
.. side for 	 of this 

(I 	- 	orer. 
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18 .11 .99 , 	'On , the prayeFr of Mr A.Roy, learned 

- 	 .. 	 counsel for the applican.t the case is 

aajourned to 9.12.9' for hearing. 
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10.1.00 	 on the prayer of Mr. S.Sarma on 

behalf of Mr. A. Roy, learned counsel 

for the applicant the case is adjourned 
till 14.2.00. 
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24.3.00 	No Division Bench is available 

today. List on 28.4.00 for hearing. 

Me m 
nkm 

28.400 	Division Bench is not available 

to-day. List for hearing on 20.6.00. 
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The case was adjourned earlier 
on several occasions for providing 

opportunity to the counsel for the appli.. 

cant;to obtain necessary instructions. 

The case wa listed for hearing to-day. 

Mr.A.' Ro learned&Rffel assisted by 

Mrs. U,D.dowamj sunItted that no 
iristructjon so far recejve fronthe 

.est 
applicant 19 spite of thejr7effôrtg. 

In the circumstances the application ig--
closed for nQn-prosecut ion. 
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